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REPORT OF THE COMMITTEE ON ALLOTMENT OF LAND
TO CHARITABLE/EDUCATIONAL INSTITUTIONS ETC.

INTRODUCTION

I, the Chairman of the Committee on Allotment of Land to
Charitable/Educational Institutions etc. having been authorised by the
Committee to submit the report on their behalf, present its report to the

House,

The Committee was constituted on 29.3.1995 consequential to
discussion on a Private Member's Resclution moved by Shri Nand Kishore
Garg on 24.3.1995 and on a suggestion made by Hon'ble Chief Minister, Shri
Madan Lal Khurana.

v

The Committee expresses its deep appreciation for the
cooperation extended by Vice-Chairman and Officers of DDA and also to the
Officers and Staff of the Assenbly Secretariat in helping the Committee
in its deliberations and preparation of this report. The Committee adopted

this report in its meeting held on 18th March,1996. x

Cormittee on Allotment of Land
to Charitable/Educational
Institutions etc.,
Delhi Vidhan Sabha
Place: Delhi

Date: 48,03.1996.



DELHI VIDHAN SABHA

At the seating of the House held on 25th March, 1994, Shri
Nand Kishore Garg, MLA, had moved the following Private Member
Resolution:

"That this House recamrends land for schools and colleges

be given at concessional rates by DDA".
2 During the course of the debate on the resolution that took
place on 25th March, 1995, several amendments were moved by members which
are annexed with this report. At the end of the debate the Chief
Minister, Shri Madan Lal Khurana suggested that a House Committee
consisting of 5-7 members be constituted which may go into the matter
and give its report in the next session.
3. Accordingly, Hon'ble Speaker was pleased to constitute on
29th June, 1995 a Conmittee of the House to go into the various aspects
of the resolution, which consisted of the following members:

1. Shri Rajesh Sharma Chairman
2. Shri Ram Bhaj Member
3. Shri Nand Kishore Garg Member

4. Shri Mohinder Singh Saathi Member
5. Shri Suraj Prasad Paliwal Member

4, The first meeting of the Comittee was held on 10th July,
1995 wherein the members were brisfed about the background of the
constitution of'the Commitiee and its terms of reference. The Conmittee
was also informed about the approval of Hon'ble Lt. Governor was
obtained, who, while doing so, had inter alia observed as follows:

"The Vice—Chairman and other officers of DDA would be glad

to appear before the Committee to brief it',

b In the next meeting held on 20.7.1995 Vice-Chairman, DDA
appeared before the Committee and informed that fixation of rates of
Land, zone-wise, was not in vogue prior to 1989. He also informed the
Committee that upto 1989, the land transferred to the Government
Department was charged at the rate of Rs.13 lakh per acre on a "no-profit
no-loss" basis. Whereas the rate of land for educational institutions
run by local bodies continued to be charged on the rates of 1981 i.e.

Rs.10,000/- per acre including aided institutions also at the rate of
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1981 i.e. 25% of the price on "No-Loss No-Profit" basis and worked out
to be Rs.3.5 lakh per acre. |

64 The new rate fixation on Zonal basis was introduced in the

year 1989 and the rates then were as follows:—

1. Central Delhi Rs.52 lakh per acre
2. South Delhi Rs.39 lakh per acre
3. North Delhi : Rs.32.50 lakh per acre
4. West Delhi Rs.26 lakh per acre
5. East Delhi Rs.19.50 lakh per acre
6. Outlying Colonies Rs.16.25 lakh per acre

The rates were revised in 1991 as under:-—

1. CentralDelhi Rs.62.40 lakh per acre
2. South Delhi Rs.46.80 lakh per acre
3. North Delhi Rs.38 lakh per acre
4. West Delhi Rs.31 lakh per acre
5. [East Delhi : Rs.23.40 lakh per acre
6. Outlying colonies Rs. 19.50 lakh per acre
Vi The rates were again revised in 1992 by clubbing some of the

zones and they were as under:-

1. Central Delhi and Rs.70 lakh per acre
South Delhi
2. West Delhi and Rs.45 lakh per acre
North Delhi
3. East Delhi and Rs.27.50 lakh per acre
Outlying colonies.
8. The rates were increased in 1994 again and were as under:-—
1. Central Delhi and Rs.80 lakh per acre
South Delhi
2. West Delhi and Rs.45 lakh per acre
North Delhi
3., [East Delhi and Rs.35 lakh per acre
Outlying colonies - - e
9. The Committee was also informed in the meeting that rate

revision is unilaterally done by Govermment of India and they do not call

for any recommendations from DDA. The rates fixed for Educational and



Charitable Institutions and which are in vogue since 1 April, 1994

are as follows:-

1. Land for Medical Inst.
run by local bodies.
2. Land for Educational Nominal charges of Re.l/-
Insts. run by local bodies, per annum
Kendriya Vidalaya Sangathan
and by Govt. of N.C.T.

of Delhi. :
3. Land for aided educational Rs.5 lakh per acre (getting

Rs.10,000 per acre

Institutions. grant - -fram - Govi. to.  _ta®

extent of 95% of their

annual expenditure on Staff.).
4, Land for enfirely Rs.5 lakh per acre for
Chartiable institutions

like charitable

first two acres and for
land in excess of two acres
hospitals, orphanages and at zonal varient insti-
_ schools etc. tutional rates.
10. With regard to allotment of land to Engg. college at Dwarka
at subsidised rates the Committee was informed that Engg. Colleges were
not considered as Educational Institutions but were coming under
Technical Education. ‘The Committee was also informed that criteria for
allotment of land to Private Managements for constution of school
buildings is laid by a Land Allotment Committee under the Chairmanship
of Hon'ble Lt. Governor with officers of DDA, MCD and Secretary (Edn.)
as its menbers. :

Based on the minutes of Cumittee held on 20.7.1995, vice-
Chairman, DDA was requsted to furnish a brief note on the following
points. The information received vide DDA's letter dated 25.1.1996 is
shown in juxtaposition:
(i) Names and nature of academic/ Subsidised rates are

charitable etc., institutions of normally not allowed. Allot-

various categories to wham
land at present is being
allotted by DDA at

subsidised rates;

ment is made at zonal
varient rates which are
decided by Ministry of Urban
Affairs and Ehploy&:ent from

time to time.



_4_

(ii) the rates at which the A copy of the circular of

land is being so allotted; MOUD dated 11.11.94,
containing rates applicable
upto 31.3.1996 is enclosed.

(iii) Whether Engg. Colleges are Engg. Colleges, if sponsored
treated as educational ints. by Govermment of India or
and as such are entitled to Govermment of Delhi can be
land allotment at concessional considered for allotment
rates; at the zonal Variant rates.

(iv) Has there bean any instance Rates are revised/decided
vwhen the rates were by MOUD and are normally
revised with retrospective givenn with retrospective
effect, and, if so, the eff.ect. Reasons for this
reasons therefor; and can be best explained by

MOUD.

(v) Any other related infor- -Any other information i.e.
mation on the aforesaid required may kindly be asked
subject. for so that it can be

provided.

1l The Coamnittee enquired from DDA representatives as to the

manner in which the rates are fixed in different zones. The Camittee
also desired to know whether this is done by DDA or the Govermment of
India; whether

consultation with elected representatives and why there is so much of

they are decided by bureaucrats or there is also
zonal variation in different rates from area to area as also regarding
allotment of land to aided and unaided schools. The Finance Member, DDA
informed the Committee that while fixing rates, the Govermment of

asks fron DDA the information about the land price in various zones.

{ndia

Based on the information sent by DDA and considering other factors which

the Govermment of India feels fit, the rates are decided.

12. The Committee desired the DDA repre;entatives to convey to
the Govermment of India that just as nominal charge is recovered for land
allotted to educational institutions run by local bodies and Government
of Delhi,

be made available to aided and unaided educational institutions.

likewise, on the same terms and conditions land should also

\
Y

¢



RECOMMENDATIONS

=

Although land is a reserved subject and the fixation of rates
of land in various zones of Delhi is done by the Govermment
of Indiaa on the recomendations of the DDA, the Comitee
recommends that while fixing the rate of land, the Govermment
of India should also consult the elected Government of Delhi
before mamking recammendations in this regard’' to the Union
Govermment. Guv"' e L
Land should be made available to "all the{_Educational
Institutions at par with rates applicable to Educational
Institutions run by 1local bodies, Kendriya Vidyalaya
Sanghathan and of N.C.T. of Delhi.

It is desirable that charitable institutions applying for
land to DDA be given land not at the usual price but at
subsidised rates. Accordingly, the Conmittee reccumends that
DDA should allot land to such-like instititions at reduced
rates,

The Camittee has been informed that on moe than one occasion
Govermment of India has revised/enhanced the rates of land
in various zones of Delhi with retrospective effect. This,
Committee feels, is not a healthy practice and accordingly
recommends that in future the revised land price should be
fixed from a prospective date and not retrospectively.

The Comittee recommends that the Govermment Engineering
Colleges/Engineeringg Colleges run by DelhiGovermmsnt like
DIT or Delhi.College of Engineering and Technical Institutes,
Polytechnics and other Technical Schools may be allotted land
at the same rate as is being charged for allotment of land
to the educational institutions run by local bodies, Kendriya
Vidya'aya Sangathan and by Govermment of NCT.

The Committee further recodeends that while fixing the rates,
the Central Govermmet should keep in mind the variation of

rates in a fully developed posh colony and a JJ Cluster or

some regularised colony in the same zone. The” t se of
rates may be accordingly evolved. / 3
= ( Lﬁ)

CHAIRMAN
Canmittee on Allotment Of Land

to Charitable/Educational Institutions etc.,
Delhi Vidhan Sabha




